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BEFORE THE NATIONAL GREEN TRIBUNAL
AT DELHI PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 10/2023

PUJA KUMAR

IN THE MATTER OF

M/s ANSAL API RESPONDENT

applicant

Verification Report on behalf of Uttar Pradesh Pollution Control
Board in compliance to the order dated 05.09.2024 passed by this
Hon’ble National Green Tribunal, Principal Bench, New Delhi.

I, Umesh Chandra Shukla, aged about 50 years, posted as Regional

Officer, Uttar Pradesh Pollution Control Board (UPPCB), Lucknow, Uttar

Pradesh do hereby solemnly affirm and state on oath as under:

That the present verification report related to the facts stated in additional

affidavit filed by respondent number 1 and reply ofrespondent number 5, in

compliance of the directions passed by this Hon’ble Tribunal vide order dated

05.09.2024. The order dated 05.09.2024 is reproduced below:-

“ 2. An additional affidavit has been filed by respondent 1 vide e-mail dated
02.09.2024 and on behalf of respondent 5 also, a detailed reply has been filed
vide e-mail dated 04.09.2024.
3. The facts stated therein i.e. in the additional affidavit of respondent 1 and in
reply of respondent 5, shall be verified by UPPCB and it will submit its report
within three week. . Oy
4. List on 01.10.2024 ” / \

OA No. 10/2023 (I.A. No. 630/2023), Puja Kumar V/s Ansat API Page 2 of 5
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A. VerificationReport with regard to the facts stated in additional affidavit

filed by respondent number 1 -M/s Ansal APIis as under: -

1 . That the contents of the para-1 of the additional affidavit needs no reply.

2. That in reply to the para-2 and para-3 of the additional affidavit it is to

submit here that UPPCB has submitted the verification status report dated

24.07.2024 to this Hon’ble Tribunal.The copy of verification report dated

24.07.2024 is attached herewith as Annexure No.A-1.
3. That in reply to the para-4 of the additional affidavit it is to submit here that

the points related to UPPCB are verified and they are same as submitted in

the verification report dated 24.07.2024 submitted by UPPCB to this

Hon’ble Tribunal. It is to submit here that UPPCB vide letter dated

31.01.2024 has imposed the Environmental Compensation of Rs.

1,24,50,000/- (Rupees One Crore Twenty-Four Lakhs Fifty Thousand Only)
against the unit for violation of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,

1981 for operation of the STPs of 150 KLD and 05 MLD without prior
renewal of CTO.

4. That in reply to the para-5 of the additional affidavit it is stated that the
(contents mentioned areto the Terms of Reference (ToR) issued by SEAC on

. 04.07.2024 and the process of collecting of the relevant material by
Respondent -1 in compliance with the ToR issued by the authority, hence

Qld no comments.

That in reply to the para-6 of the additionalaffidavit needs no verification.

B. Verification Report with regard to the facts stated in the reply filed by
respondent number 5-M/s Medanta Holdings Pvt. Ltd is as under: -

1 . That the contents of the para-1 and para-2 of the reply are matter of records.
2. That in reply to the para-3 of the reply filed by the respondent- 5,it is to

submit here that UPPCB vide order dated 17.6.2015 has issued CTE to M/s

OA No. 10/2023 (I.A. No. 630/2023), Puja Kumar V/s Ansal API Page 3 of 5
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Medanta Holdings Pvt. Ltd., Pocket-1, Sushant Golf City, Amar
Shaheedpath, Lucknow. Further the unit has obtained CTO under the

provisions of Water (Prevention and Control of Pollution) Act, 1974 as
amended&the Air (Prevention and Control of Pollution) Act, 1981 as

amended and authorization under the provisions of Bio-Medical Waste

(BMW) Management Rules2016 as amended andauthorization under the

provisions of Hazardous and Other Waste Management (HOWM) Rules

2016. The unit has valid CTO till 31.12.2028, valid authorization under

BMW Rules 2016 till 31.10.2024 and valid authorization under HOWM

Rules 2016 till 07.06.2027.
3. That the contents of the para-4of the reply filed by the respondent -5 are

related to the compliance made by the unit with respect to the permits and

clearances issued by different authorities. The points related to UPPCB are

verified and are same as mentioned in the para 2 above of this verification

report.

4. That the contents of the para-5of the reply filed by the respondent -5 needs——^jao comments.

Verified at Lucknow on
NOUR/

this day of
War/

DEPONENT

, 2024 that the

contents of the above Affidavit are true and correct to the best of my

knowledge and based on the official records of the Respondent. No part of

it is false and nothing material has been concealed therefrom.
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Verification Rcport/Reply
To the Affidavit dated 29.05.2024 filed by the

Ansal API(Sushant Golf City, Lucknow)

In Original Application No. 10/2023

In the matter of
Puja Kumar Vs M/s Ansal API

Order by

I lon'blc National Green Tribunal

(Order dated 31 th May, 2024)

OA No IW2ICJ ll A Nu 630/2023). Pup Kunwt V/> Amul API Pm'e I ul 4
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\

Verification Report/Rcply in Compliance to the Direction issued by the

Hon’ble National Green Tribunal in Original Application No. 10/2023(1.A.

No. 630/2023), Puja Kumar V/s Ansal API vide order dated 31.5.2024

Background:-

rhat the Hon’ble National Green Tribunal. Principal Bench. New Delhi,

hereinafter referred as Hon’ble Tribunal, vide its order dated 31.05.2024 passed
following directions:-

" I. An additional Affidavit has been filed by Respondent No.1 giving dates
oj issue of Consent to Operate and Environmental Clearance and their validity
period. He has also said that during the period when consent or Environmental
Clearance was not operating. Proponent had not undertaken anv construction
activities.
2. Let the facts slated in the affidavit dated 29.05.2024 be verified and reply be
filed by Uttar Pradesh Pollution Control Board within one month.
3. List this matter on 01.08.2024 "

Verification Report/Rcplyof Uttar Pradesh Pollution Control Board is as
undcr:-
I. '1'hat the contents of the para- 1 and 2 of the affidavit filed by the Project

Proponent needs no reply.

2. That in reply to the para-3 of the affidavit filed b\ (he Project Proponent the

verification status is mentioned below in tabulated formal:

S. No. Particular Date of
Issuance

Validity Verification Report/Reply

1 First CTO 26/05/2014 15/04/2014
to

31/12/2015

As per office record the C I O
has been issued to M/s Ansal
API on dated 26/05/2014 and
valid up to 31.12.2015.

2 Second
CTO
|Notc-

18/02/2019 05/1 1/2018
to

As per office record the CTO
has been issued to M/s Ansal
API on dated 18/02/2019 and

OA No 10/2623ll A No 630'2023), Pun Kimrni V/» Anwl API IMeciol 4
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1

1
1

Renewal
was done
after a 4-
year gap,
Fees for the
same paid
04.02.2019
amounting
to on Rs.
2.5O.OOO
each for Air
and Waler).

| 31/12/2020

1-

| valid up to 31.12.2020.

i
1
i

r 3

i
rl hiid CTO
renewal

27/08/2021 ! 24/03/2021

1 t0
I 31/12/2022

As per office record the CTO
has been issued to M/s Ansal I
API on dated 27/08/21 and 1

valid up to 31.12.2022.

4

1I
1
1

1 1

L j

fourth
|C FO
| renewal

[Note-
Peanlty
impose for .
period of
01/01/2023

31/12/2023 1

1

01/02/2024

1

' i

01/02/2024
to

31/12/2024

1

As per office record the CTO
has been issued to M/s Ansal |
API on dated 01/02/24 and;
valid up to 31.12.2024.

UPPCB vide letter dated 1
31.01.2024 has imposed the 1
Environmental Compensation 1
of Rs. 1,24.50.000/- (Rupees'
One Crore Twenty-Four ।
Lakhs Fifty Thousand Only )|
against the unit for violation .
of the Waler (Prevention and '
Control of Pollution) Act. j
1974 and the Air (Prevention i
and Control of Pollution) Act.
1981 for operation of the I
STPs of 150 KLD and 05 1
MI.D without prior renewal I
of C FO.

1
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3. That in reply to the para-4 of the affidavit filed by the Project Proponent it is
stated that die contents mentioned are related to the Ministry of Environment.
Forest and Climate Change. Govt of India.

4. That in reply to the para-5 and 6 of the affidavit filed by the Project Proponent
it is stated that thecontcnts mentioned are related to the SEAC/SEIAA.
Government of Uttar Pradesh.

5. That in reply to the para-7 and 8 of the affidavits tiled by the Project
Proponent it is staled that the contents are related to the record, hence no
verification/reply is required.

6. That in reply to the para-9 of the affidavit filed by the Project Proponent
before this Hon*ble Tribunal it is staled that the better knowledge of the

contents as mentioned is with the Project Proponent, hence no
verification/reply is required.

Further, it is to mention here that Uttar Pradesh Pollution Control Board vide
letter dated 31.01.2024 has imposed the Environmental Compensation of Rs.

1.24.50.000/- (Rupees One Crore Twenty-Four Lakhs Fifty Thousand Only )

against the unit which is not deposited by the unit.UPPCB vide its letter dated
18.7.2024 has sent letter to District Magistrate Lucknow' for recovery of

Environmental Compensation of Rs. 1.24.50,000/- (Rupees One Crore Twenty-
Four Lakhs Fifty Thousand Only) from M/s Ansal Properties and Infrastructure

Ltd.. TInd Floor. Scclor-D. Sushant Golf City. Sultanpur Road. Lucknow. The

copy of the Letter dated 18.7.2024 is attached herewith as Annexurc No.-L.

’The above Verification report /Reply of Uttar Pradesh Pollution Control
Board is submitted before Hon’blc Tribunal for kind perusal and consideration.

Your's Sincerely

(Dr. Umesh Chanfe^ikla)^
Regional Officer.

I .ucknow

OANo 10/2023||.A Nu 63IV2O23). PwiKumsi Vh Miwl AH I'ujs: 4 ol 4
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- t
^LiFELTTAR PRADESH POLLUTION CONTROL BOARD .

Hl»V3r /^s/r^-su^
To,

The Collector,
District-Lucknow

A'] I ^o©Subject: IkuiLaHn^^ of Environmental Compcns;>tioiLnnD.QS£d.^
andInto^inicturc Ltd., IMFloor. scctm-D, Sushant Golf City,.Sultiuipur Hoad. imchnovy.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 30.10.2023, in the matter of 0 A. no.
10/2023 (1A no. 630/2023] Pooja Kumar V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as
follows-

IO. The Joint Committee is directed to submit its report to this Tribunal and send copy of the same to the I rojed
Proponent and the concerned authorities within one month by e-mail al judicial-ngt@gov.ln preferably tn the form cf
searchable PDbOCR Supported PDF and not tn theform of Image PDF

In compliance of the above Hon'ble NGT order the joint committee comprising official of CIMAP Lucknow, UM
Lucknow, MoEF Lucknow, CPCB Lucknow, ACM Lucknow and UPPCB Lucknow conducted joint visit of Sushant Golf City
on 29.11.2023. The joint committee has made recommendation thatUPPCB may take action against the PP for violation
of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 198i
for construction without necessary permission (CTE and CTO) and also violation of previous consent conditions.

Considering above recommendation of joint committee Uttar Pradesh Pollution Control Board vide letter dated
IS.12.2023 has issued show cause notice to the unit for imposition of Environmental Compensation at the rate of Rs
37,500/-. Subsequently Uttar Pradesh Pollution Control Board vide letter dated 31.01.2024 has imposed the
Environmental Compensation of Rs. 1,24,50,000/- (Rupess One Crore Twenty Four Lakh Fifty Thousand only) against
M/s Ansal Properties and Infrastructure Ltd., Il'"1 Floor, Sector-D, Sushant Golf City, Sultanpur Road. Lucknow for a
defaulting period of 01.01.2023 to 28.11.2023 for violation of die Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 for operation of the STPs of 150 KLD and 05 MLD without
prior renewal of CTO. The copy of the Letter dated 15.12.2023 and 31.01.2024 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said unit.

The sum of Rs. 1,24,50,000/- (Rupess One Crore Twenty Four Lakh Fifty Thousand only) is payable tn account
of Environment Compensation from M/s Ansal Properties and Infrastructure Ltd,, llrd Floor, Sector-D. Sushant Coif
City, Sultanpur Road, Lucknow.

The Name and Address of rhe Authorized Person of the concerned unit is as follows:
Shri Abisak Kumar Vasisth, Vice President (M/s Ansal Properties and Infrastructure Ltd., Ilnd Floor Sector-D

Sushant Golf City, Sultanpur Road, Lucknow).

You are hereby requested to recover the same and deposit it into payment gateway (url-
https://erp.esbilcsa.net/ DirectFecsv3/UPPCB). 1

Payment gateway Homepage dropdown A fiT Wl

1. Nature of Pollution <}>[ 5R|5fcl — Water Pollution
2. Regional offices 'fffflfcW - Lucknow
3 EC imposed in compliance /3FJtfTvPf H vi'll^l - UPPCB

Enclosure As above.

Yours Sincerely.

(Sanjeev K(umar Singh)
Member Secretary

Copy to -Reglonal Officer, Uttar Pradesh Pollution Control Board, Lucknow for Information and necessary action *

T.C/12V, Vibhutl Khand Gomtl Nagar, Lucknow -226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522-2720764

Email: Infofpuppcb.ln Web Site: www.uppcb.com
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